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[Shri Ram Niwas Mirdha]

the Chairman may direct, two mem-
bers from among the members of the
House to-be members of the Central
Silk Board in the vacancies caused by the
retirement of Shri Ghulam Rasool Matlo
and shri H, Hanumanthappa from the
membership of the Rajya Sabka on the
2nd April, 1988”

The question was put and the motion
was adopted,

MOTION FGR ELECTION TO " THE
GENERAL COUNCIL OF THE
INDIAN SCHOOL OF MINES, DHAN-
) BAD

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M, M. JACOB): Mad-
am, on behalf of Shri L. P. Shahi, I
move the following motjon:—

““That in pursuance of the provisions
contained in clauses (i) to (iv) of Rule
4 read with clause (vii) of Rule 15 of
the Rules and Regulations of the
Indian School of Mines, Dhanbad, this
House do preceed to elect in such
miffhér -gs the Chafrman may direct,
oné’ member -from amﬁng the mem-
bers of the House to bé 4 ‘member of the
General Couricil of the Indlan School of
Mines,. Dhanbad, in the vacancy caused
by ‘the retirement of Shkri Rafique Alam

*from the membership of Rarya Sabha
on 2nd 'April, 1988.” '

The question was put and the motion
was adopted,

THE DELHI UNYYERSITY (AMEND-
MENT) BILL, 1988

THE MIN}STER OF STATE'IN THE
MINISTRY ~OF PARLIAMENTARY
AFFAIRS (SHRI M, M. JACOB): Mad-
am, on hehalf . of Shri L, P. Shahi, I
move for leave tp introduce a Bill fur-
ther to amend ’r.hc Dellu Umverslty Act,
1972‘ ’ .

The q“\'mon put and_the- motion,
o wds a opted .

SHRI M M, IACOB 1 mtroduce the
Bill.
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THE FINANCE BILL, 1986—Contd.

THE DEPUTY CHAIRMAN: Special
mentions would be after the Minister has
replied, Shri Matto to continue.

SHRI GHULAM RASOOL MATTO
(Jamfnu and Kashmir): Madam Deputy
Cha;rman, vesterday I wag d;'scussing the
efficacy of the discussion om the ~ Fir-
ance Bill in the Rajya Sabha. In _ the
‘din of the trag'ic happenings in Panipat
which Shri Chidambaram mentioned, [
coula not continue the chain of thought
But I would like to draw the kind atten-
tion of the hon. Finance Minister 10
the few points that I want to raise in this
connection,

was that there is oo
Constitution, all the
" Lok

My first point
doubt, under the
Money Bills are to be passed by
Sabha
ance . Mlmster presents the, Budget in
Lok Sabha, _eopy of it is .aid in . Rajya
Sabha. Then then. is discussion for 3-¢
days-in Lok Sabha and 3-4. days in Rajya
Sabha. The hon, Minister gets the feed-
back from various hom, Members and
also takes mto account suggestmns and
viewpoints  put_ Tbrth _ip both Houses,
After about two mont.hs, the Finance
Minister places the Finmance Bill ia
Lok Sabhy and after he places it there
and’ hears the suggestions of the hon.
Members of Lok Sabha he comes up
with certain concessions, modifications and
alterations. Then,

passed by thé Lok -- Sabha, After it is

passed- by the -Lok “Sabha, Wher it ‘comes |

to the Rajya ‘Sabha, it is fait accompli.
Ag such, the speeches that are made here
after the Firiancé BUl has been pagsed
by the Lok Sablia are ~ just’a formality,
according to me, During- my six-year
term, Madam Deppty. Chairman, not once
had any pomt ralsed
Finance Biil, in the 'Rva]ya Sla’bha been con-
ceded “or '¢diis dgred by the
Minister. “This  ig because the . Finance
Minister also considers thig as a formmality.

the Finance- Bill is

Finance.

The fact remains that the Fin- .

~

in regard to, . J[the



$

- simulfaneously

" gestions made - by  hon, -Members
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In order to keep the spirit of the

jConstmution intact and the supremacy of

thz Lok Sabha in regard to the Finance
Bill imaci, 1 would suggest to the hon.
Finance Minister that henceforth, in  fu-
tace, he stould present the Finmance Bill
.in both the Houses, In
the Lok’ S§nbha, it should be presented for
evns;aeraiion  and - passing and in the

- Ruajya Sabha only for consideration. When

the Mipnicier hearg the debatg in the Lok
Sabha as well as in the Rajya Sabha,

iself -and gctlthe Bill passed there. After

th Bill is passed by the Lok Sabha, it
can- be sént to the Rajya Sabha for for-
mal approval. This way alone, the sug-
here
the
be a
two
just

will be taken ‘into comsideration by
Finance Minister and there will
meaningful discussion. Otherwise the
days that we spend here will be
a formality according to” me.

Madam, after * havmg said thxs I
would jike to mention what has happened

since the Finance Bill was introduced. 1 -

happened 1p go to three cities during the
last two-three weeks; Bombay, Ludhiana
-and Calcutta. T was amused fo fing that
the Finance Minister has givén a conces-
sion for the exporters, Fortunately  for

~us, the Finance Minister is also the Com-

merce Minister, Now, the concession that
are being given to the exporters should
« be understood in the nght perspective
The perspective in this connection js only
one. It-is that we must be able to sell
the goods in the iorengn countnes at a
cheaper price. - That is why the Goyern-
ment gives cash compensatory support,
rebafés customs duty refund, excise refund
gfc. Theva are passed on to the exporters

so that they will be able to reduce the -

pricé, they will be able to reduce the cost

and as a result of reduction in the cost they

will be able to sell more goods in the
foreign ‘markets, But- fhis 'yéar the Fin-
ance Minister -has come out with a
concession to the exporters unheard of
in the. country’s “history. This is one
hundred per cent allowhnce given to the
exporters in fespett’ of their ex~-
ports. Madam, this is a very
bad trend. This is because the exporters
who are given this concession will not
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pass on the same to the importers. Here,
the quantum of profit made woul] be
. known only after the year is over Lat the

- quantum of cash compansatory support
.and other refuads etc, which the Finance
Ministey gives is undersiood and taken in-
o consideration rlght at the time of
export,

the

Madam you will also” be surprised to
know that apart ‘from ihis one hundied
par cent concession, a five-judge Special

- Bench of the Inconte-tax- Tribunal, in the
.~Gedore ‘Tools Private Limited decided in
- March 1988 that the cash compensatory
support is not taxable. Therefore, the
" exporters” will not only ge. this one hun-
dred per -cent concession but the cash co-
mpensatory support etc, which they get
will also be tax-free. This is an extra-
ordinaty step which the Government is
taking- and I can say without any fear
-of contradiction that you are creating a
mew set;of Mahsrajas in the form of
thess: exporters. I have myself seep what
is happening, for example, in Ludhiana. -
The exporters who get this relief are pre-
pared to exchange their No. 2 money at
the rate of Rs. 100 for every Rs. 70 so
that they will be aple to get their black
money conyerted into white money. The
practice upder section 80 HHC that is, 4
per cent of net export realisation plus 50
per cent balance export profits was extre-
- mely- -reasonable, more than reasonsble.
This provision may be retained and not
-the 100 per cent export profits.

~In connection with ‘the Finance Bill, I
would ‘like to refer to one important thmg
f'Income-tax these days-is being treated both
by the Government as well as the opposi-
tion as ‘if this’ is something extraordinary
angd- the- Governrpent is only dependent on
moome-tax "The actual position is 85 per
“cent” bf this amount is being pa.ssed on to
the States and only 15 per cent remains
“with tfie Centre. 1 was going throguh
- the figtires and I was surprised to see that
“the total income by way of jncome-tax

coflecion is Bs. 6000 crores. Out of this
»éimount Rs. 5600 crores, I was working
‘otie” z‘are being voluntarlly paid by regular
“assessmens, advance tax, deductions ‘at
‘Soufes and'so on: 1t is only Rs. 400 cro-
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res for which 5000 officers are being re-
cruited and pushed into the service. In-
stead of this I think it would be better if
reverse action is ‘taken, if people are en-
couraged to come forward voluntarily .
We should concentrate on those who come
forward voluntarily than on those who
pay only Rs. 400 crores. This point need
be taken into consideration by the Gov-
ernment, ) )

I have one more suggestion to
make in connection with income-tax. Be~
fore the budget proposals are finalised, he
invites people for a dialogue. He invites
suggestions from different Chambers of
Commerce, different labour organisations
and so on. Now that 85 per cent of the
income-tax belongs to the States, he should
call conference of State Finance Mimisters,
State Chief Ministers to know their views.
They can sugpgest how best the resources
could be mobilised how more income-iax
collection could be there. The State should
also take up the responsibility and they
should let the Government of India know
what the position is,

The other point is about the excise duty
in lieu of saleg tax that is being levied at
source. . Though some increase has been
made in the excise duty in liey of sales tax

in the current year’s budget, in my opinion -

it falls far short of the actual sales tax that
the States could get or realise as a result
of the sales tax that they could get on
these commodities. Sales tax js levied on
the consumer retail price. If an item is
sold for Rs. 300 and the sales tax is 12
per cent, Rs. 36 will go to the Exchequer,
but what is being computed now? I have
tried to fing out the figures, it does not
exceed more than 4 to 5 per cent. So I
-would request you to kindly ask your Mi-
nistry to have an indepth exercise in case
of textile, tobacco and other commodities
in which additional excise duty in lieu of
sales tax is being levied by the Centre, that
they should raise this level to the level of
sales tax percentage prevailing in States on
general commodities. Generally, sales tax
rate in almost all State is between 10 per
cent and 12 per cent. If we realise sales

tax on those commodities at the rate of

[RAIYA SABHA]
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10—12 per cent, we will get far betier am-
ount than is being collected at the mo-
ment. '

Nim

Madam, the hon. Minister in his Budget
speech had stated that he is going to come
before the Parliament with a taxation laws
Bill.in the Budget Session of Parliament.
The Budget Session is coming to an eng in
a day or two. I would suggest that there
is no use hurrying with this Bill. Govern-
ment may consider it further. Of course
if there are any intermediary steps to be
taken, as in the case of partenership firms
that he has recently announced, or about
other provisions, these can be stayed for -
the time being, but let him consider calmly
and cooly all the suggestions and come
out with it in the next Session rather than “|
hurry it up by corhing out with a Bill to-
morrow and getting it passed in a day, be- -
cause again, from the Opposition, the same
thing will be said that they were not al-
lowed enough time to conmsider the Bill.

Madam, the second assurance that the
hon. Minister has given ys while he gave
the concession of Rs. 240 crores to the
synthetic yarn industry by way of tax
deduction on polyester fibre and filament
yarn, was that he made it very clear in
his speech that he woulg see to it that this
concession was passed on to the consumer, _
Appa Sahib Kulkarni gave facts and figures <
to show that the filament yarn and polyes-
ter fibre yarn industry had inéreased the
prices. On the one band the hon. Finance
Minister had given them a rebate of Rs.
240 creres in excise duty, _on the other hand
they had increased the prices. This i
what the hon. Minister said jn para 156
of his Budget speech.

“Hon'ble Members will agree that
these comprehensive . fiscal measures,
supported by other measures taken by the
Ministry of Textlles should give a boost .
to the textile industry and help protect
jobs of lakhs of workers. These should
also improve the working of the mills
of the National Textile Corporation. T
fully expect and shall -insist upon the
entire relief being passey on the form
of lower prices.”
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Mr. Minister, this js not being done.
Under your standing orders, the Fin-
amce Secretary and others who impiement
these decisions should monitor the prices
prevailing before the Budget was announ-
ced and the prices at present and in case
some undue advantage is being taken by
them they should immediately withdraw
the concessions So that at least the exche-
quer gets that amount and not those un-
-scrupulous manufactureers.,

There are many other points. ..

THE DEPUTY CHAIRMAN: You can
pass these on to the Minister.

. SHR] GHULAM RASOOL MATTO:...
but I will raise them on some other occa-
sion. I would only request the hon. Min-
ister that the points that I have raised may
kindly to takep into consideration, especial-
ly my first point regarding the formality
of discussing the Finance Bill in this House
being made meaningful, should have some
consideration in future, Thank you,

SHRI JAGESH DESAI (Maharashtra) :
When T took part in the general discussion
om the Budget -I describeg the
Budget as ‘pro-poor, pro-farmer, pro-
working calss and  pro-middle-class.
f  said that concessions and Tre-
liefs have beeen given to those who deser-
- ve the most and taxes have been levied on
those who can afford to pay more taxes.
I am pot going to describe the varius pro-
posals which I had mentjoned at that time_
but I do maintain that this iS one of the
best Budgets which were presented in tke
recent past.

Madam, some of the Members especiajly
Mr. Kamal Morarks, had said that this
Government wants that the public sector
should be made private. Never has this
Government  succumbed to any pressure
and never has any Government given more

“fiscal, financial and other encouragment as
Mr. Rajiv Gandhi’s Government hag given,
In the last three years, Rs. 45,000 crores
have been invested in the public sector.
Madam at no time was the public sector
given such financia] and fisca] measures—
like that the bonds investéd in public
sector will be tax-free. Never was it
done in the past. Secondly, bonds in the
public sector will nog attract wealth tax,
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which was never done before. What our
Prime Minister wants is that we must bave
a strong and efficient public sector. We
want that the public sector should attain
commanding heights. Those who say that
this Government is again going in for the
private sector are saying so without any’
facts and without any basis.

Madam as far as the working of the
public sector is concerned, I would like to
give some figures. Though I am not satis-
fied with the total working of the public
sector, at the same time if .they are do-
ing well we have to say that they are domg
well and, if they are not doing well in
some sectors ,we have to point out the
reasons and see that they are improved.
For that purpose and for the benefit of

- Mr. Kamal Morarka, T want to give

some figures;

The pre-tax profit of the public sector
in 1979-80 was Rs. 225 crores. In 1986-87
its pretax profit had gome up to 3,095
crores, which means, by 15 times, Sales,
in 1979-80, was Rs. 15,226 crores and it
has gone up to Rs. 49 546 crores, which
mean by three times. But the profits have
gone up by 15 times, ‘This js so because,
after Mr. Rajiv Gandhi took over as the
Prime Minister every time he said that

- he wanted an etﬁcxent phblic sector. Moni-

toring was done by the Prime Minister
himself and the result is that the efficiency
has increased. In 1979-80 where the Janata
Party wag ruling at the Centre, the gross
profit on capita] employed was only 7.6
per cent, and in the year 1986-87 it had
gone up to 12.54 per cent and this is the
‘barometer to show how the public sector
is ‘working.

As regards the margin of profit I would
like to say something. What was
the puropse of establishing the
public sector? It was mentioned that
public sector enterprises were set up to
becom, instruments and agents of growth
of economy and infrastructure ang not
merely for earning profit, That is why,
as I said last time, a study should be
made as to in which indutry what should
be the gross margin of profit. For this
purpose an expert committee should be set
up. Take different industries. Steel,- for
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examiple, is an infrastructure
What shonid he the margin of profit

there? Take ‘textiles. What should be the
margut” of profit there? Like that you
fhave lo s&' the morgin of profit.

E./erybodj says; that we have invested
Rs, 61,000 cromes. 31, 12‘: ¢ Rs. 61,000
erorey vede by Y. " and by wey

Gy Jam ot wF 1 51,000 “crores,
onb RQ 2u 000 CrOF - cay of equity,
‘and von 2hit we haeo eaned 2 pre-tax
prrﬁt of ”""3.} 3,700 cmore . i the year 1986.

~which ey U2 pe:

cent, What we
h“ve fo see s whether

; et ut

it is reasomable or
not. “They Will say, yes but most of the
prcﬁt s fmm the o;! sector But we have
“tikeft over sick industries- also in order to
give employment, and 51 such sick indus-
tries have been taken over and there were
losses of about Rs. 263 crore i 1986-87,
“That also we have to take into account,
"When Joss is there, we have to point out
that ‘also, For example, the Dellfi Trans-
port Corporation .ig incurring a loss of
Rs; 161 crores, After- these losses and
Hosgeg incorréd by other public sector
nndertakings,” the” net result is 5 profit of
Rs. -3,095 ctores, That is why. I would
againt -request - honourable = "Members:

Pleae go" not-deride the public sector; if

" they*ate- domg Well they s’hould be en-
eov.u'aged -

grer®ooe A

“~ Herg 1 0ld ke to suggest something
about the public sector, Flrstly_ regarding
the’ M.O'Y. Mr. Kamal] Morark,  did not
~want sever anM.0.U, 1o be entered into.
WWhet is:dn-M;0.U-1t iy Memorandum of
Understanding, There tae Government
‘commits to provide some finances and asks
g mﬂusmes to have the targets fixed
and to cee that the targets are reached.
For the” purposes of cfficiency this MOU
is being entered into. As suggesteq by
the Public Undertakings Committee, by
angd by we have to enter into this kind
of " MOU -with all' the industries in the
public Secfor e

E?ecﬁndly, fhe. concvpt of holding . com-
phny is*a gboa concept Verv few in-
dustues have 'been covered i Jin the public
séctor ‘imder ihe -holding company  con-

induscry.
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cept like the Steel Authorlty of India,
By and by we must see that all the diff-
erent’ industries should be covered. For
example there should be: one " _ holding
:c‘npany' for zll the engineering corpora-
tions. Like that. it should be done.

Another wery d;ctllrbiﬂ" treng v'nich
I am seeing is the multlphmty of the fin-
oncial corporations. 1 fear, a time will
cone when every Depariment will have
its finznecial corporation, Banks are there.
Th» " 1DBI is theré. Why do you
wasg for a power finance corporation?
Way do you want for the railways 5 rail-
way, finance corporationy When ycu want
to have a low cost economy, why doyou
woant to have so0 Thany such organisations
and corporations? Again we have to spent
moeney for administration, and offices wiil
be required. Please stop tais. I have told
toi, earier, Again I am repeating it.

Two or three more points, Madam,

I wan! te bring to the notics of the
Finange Minister the very good work be-
ing dome by the Income-tax Department
regarding. seizures and suryeys, It is ‘a
very encouraging thing, and this must
continue. In the year 1982-83 there were
48 lakhs of assessees. In 1985-86 it
came to 55 lakh assessees. It means 7
lakh aSSessees have been added. In 1986-87
in one year from 55 lakh it has gone up
to 63 lakhs That means, it has gone up
by 8 1akhsi of assessees. in only one year.
Thig is a very good work that is being
done, and I compliment the Department
for doing this so that all those who ‘are
in the net of income tax must be search-

- ed, ang lt must bg seep that they have to

Pay income tax,”-

. As far aﬁ searches ang seizures are con-
cerned in the vear ended 29.2.88, the sear-
ches were 7,767, Madam, they say that
thig. Goverament _now is not doing the
work whicy -the former. Finance Minister
was doing. ‘Whatevey Mr, V.P. Singh has
done, jt was . aeconhng to the policy of
the Goyernment; of Mr, Rajiv. Gandhi.
We wanteq f-unearth the . black money.
We Jwanteg to-see that all 4hosc .big. as-
Sesscgs must be taken to task-if they’
COPceal Veny good LJrork. is being: done -
and 1;1 12 énore (vigorons .manner by Mr.
arayan Datt Tiwari thap by Mr. V, P.



235

Smgh whén he was the Finance Mifistet.
The figilte of searches for the year ended
on 31.3.87 was 6,700, and mow in 11

SRS
The Fmance

months ending on 29.2.88—one month is -
stil} left—the figure is 7,767, The figure~

of seized assets in this year is 124 crores
as compared to 86 crores in the carlier
year,

Madam, about the fumber of premises

(16 #AY 1988

surveys, it is a very good work dome. I °

want to give kudos to the Fmance Min-
lster

Madam 1 have to mehtion some points,
1 will not take more time than what has
bccn allotted,

The number of premises surveyed was
4,12,408 a5 compared with 55,356 oaly
in the earlier year, It means ten times,
This is the real work dope by them.

HBow many new cases have been intro-
duced? Thais year more than 5.lakh™ new,
cases have beep introduced, This is a
very good work done by the Departme.nt
and 1 compliment it. ° %

There are two points” about which I
want to show the red signal fo the Min-
istcr;

Every year in the Report we have been
given the figures of 12 big industrial
groups who had evaded inocme tax. T am
mot finding that in this report, What is
. the reasop behind this? You-have to find
it out. Barlie; their names Were given
and, the amounts were given, But, this
tlme—I have trieq t; find out—the names
have not been glven, and the figures have
been given for the year 1986-87. People
must know who are evading income tax,

Those who are evading income tax, Mr.
Morérks nightly pointed out, fhust be
blacklisted. They should not be given any
patronage or ticknees, Those who are
ecoilomic offenders must be punished
sevérely; and that can be done omly by
seeimg that they are not given any licencesg

- or any other kihg bf help by the Govern-
ment, As regards collection’ gf the cor-
poration tax, I arh amused to find the
figures. That is why I would like the hon.
Minister to go into it and see why the
355 R.S.—8.

. Wag Rs.

- collectio .of income tax was Rs,

‘was Rs.”
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corporation tax has remained static. In

1984-85, the Budget estimate ffor the col- .
lection of corporation tax was Rs. 2,568

crores, while the actual collection
< . 2,585 crores. In
1985-86 while . the Budget esti-
mate for corporation tax collectiop was
Rs, - 3,052 crores, the actual collection
was Rs. 2,583 crores. That means you
collected less by Rs, 500 crores, On the
contrary in 1985-86 while the estimate for
1,786
crores, the actua] income-tax collection
2,794 crores. So, while the in-
come-tax. collection had dgoubled, the cor-
poration tax collection haq ‘actually gone
far below the estimated amount, What

B, i9ds

"are the reasons for thisy It is for the de-

partment to find out if they are conceal-
ing their iricome, That is why I suggested
carliep that the accounty of ali these big
monopoly houses must be thoroughly scr-

utiniged

Sir, we want resources for our develop-

-ment and We do not want to increase the

tax burden, We also cannot reduce some
of our expenses. And ds far as prices are
concerned, I still maintain, after seeifg
the cost of production, if the cost of in-
puts goés up, thé administered prices
should be increaséq every vear. In the
public sector iy 1986-87 you have given
Rs, 3,000 ctoreg more. by way of wages.
If you are not going to incredse prices,

then the public' sector will again go in

los§ts and you will say public sector is
incutrifig losses. Thtt is why administered
prices shouly be increaseq every year,

I would -like .to say\ one thing about
arrears, Realisation, of arféars from big
monopolv houses is . very discouragirig.
'Iherefore 1 would like the hon, Minister
to ook into it himself and monitor it. I
mafiy chsés affeary éxcéed rujfees onme.
crore. In 333 cases, arrears amonot to
Rs, 1,238 crores, Tt means on an average
arrears per ‘asséssée amount to Rs, 4/-
crotes, In the tepbrt of the Finance Minis-
try it has beeq stated that arrears amount-
ing to Rs. 974 crorés ate non-enforceable,
Tt méans 80 per cent of thiy amount due
from big momnopoly hbusés, you afe ufi-
able to enforce. We would like to know
the reasons for this and which are the
industties which have defaulfed? Why fs
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it not.enforceable? Have they gone in
liquidation or have they siphoned off their-
funds to some other industries and that
is why they are‘unable to pay? I would
like the Minister to himself look into it
and take corrective measures, Small as-
sessees pay their dues, but big assessees
having more than Rs. 1/-crore of tax ar-
Tears, d,o not pay. Eighty per cent of such
. assessees’  arrears are non-enforceable. It
is a very bag situation, Out of Rs, 2028
crores of arrears, these 332 assessees have
40 pay more than 60 per cent of the ar-
rears, Therefore, I would like to say that
_action should be taken so that we can
get the resources to be put into good .use.

The hon. Member from the other
side made a point about inflation, We
are worried about inflation, but what is
the rea] pictures The real picture is even
on 23rd April, 1988, the price index had
gone up only by 0.7 per cent, That means

. on annual ‘average it will be 9 per ceat,
Even though the after-effects of the Bud-
get and drought.have mot been felt yet,
it is g fact that the Govern-
ment has beep able to  contro] it.
I compliment the Government for this.
Now, what is the difficulty? In 1987-88
the rate of inflation was 9.8. In the first
three years of the Seventh Plan on an
average this increase was 8.7. In the first
three years of the Sixth Plan 1t was
10.4 per cent. In the . Sixth Plan
as a whole the rate was 9.5 and in
the . Fourth Plan ‘it was 10.1 per cent,
We can gee that even after such severe
drought conditions, the Government is gble
to see that it does not exceed the Sixth
Five-Year Plan rate, That is the kudo that
I want to give to the Finance Minister
since he has takep action to control the
inflation rate. But one. thing' that I would
like to say is that he should ensure to
give relief to the poor comsumers. That is
why. T -suggest- that he should see to it
that at least the pulses are given to those
who are on the relief work, At least they-
can be given this. If that ig done, T, think.
it wil] benefit consumers.

I will only speak one point relating to
mcome tax and then I will conclude, Our
Prime Minister has stressed that we have:

(4‘
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“fo mobilise savings. What we should do

about it? You have to increase the rate
of interest from 9 to 11 per cent, On
national savings Deposit scheme tkat bene-
fit will go only to the big assessces, but
you have reduced, not you, earlier it was
done, the rate of interest on pational sav-
ings certificate and.it is only the middle
class who save mwoney deposit ynder this
scheme. Now, they are hard hit, That is
why I request the hon. Minister to restore
it to 12 per cent.' It was 11 per cent. He
should make it 12 per cent because 11
per cent means again it will bel0 per cent
because of inflation. So this should be done

What is written in the annual report
of the Ministry is that you want fto
rationalise the rate of interest and you
want to give loan at lesser rate of interest

‘to industries. You give them, I don’t mind

if it is in the interest of tke ififrastructure’
industries but this should not be done at
the cost of the lakhs and lakhs of de-
positors. I feel this. is being done but it
is a wrong policy and the' Government

' must see that this policy is remedled as

early as possible,
-4

One last point I-want to make. So far
as savings are concerned, at present you
give deduction up to first Rs, 6000 under
section 80C at 100 per cent. I fee] if
your new Act comes into force,, then, your
savings are lost because in the future you
arg going to tax partnerskip firms. There-
fore, partners will not have any such
income which is taxable, Regardig national
savings scheme and PPF they will discon-
tinue to deposit. All State Governments will
ask Mr, Salve and you: What have you
done? We will not ggt 75 per cent of the
small savings by way of loan. That is
why I suggest that whep you bring your
new Act, partnership firms also should be
given the benefit of 80 C because now
they are a separate entity; otherwise
your collections’ under ' savings will
be hit. Regarding deduction of
first Rs. 6000 for hundred per
cent must be made at Rs. 10,000,
and the next Rs, 6000 at 50 per cent and
thereafter 40 per cent. If this is done, I
am sure that your savings will increase
and State Governments will not harass'

“Mr. Salve or you,
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With these words, I support thc Finance
Bill. Madam, I thank you for giving me
this time,

THE DEPUTY CHAIRMAN: Mr. Ish
Dutt Yadav. Absent. Prof. Asima Chatter-
jee You have to be brief.

‘PROF. (MRS.) ASIMA CHATTERJEE
(Nominated): Madam Deputy Chairman, I
rise to participate in the debate on the
Finance Bill, Madam I support the Fin-
ance Bill which has given thrust in the
right direction with new concepts to improve
the overal] economy of the country, But
I would like to make 5 few comments,
This Bill hag incorporated several provisions
which would help to encourage growth
and development in the sectors of agricul-
ture, industry in urban and rural areas
with major emphasis on rural development,
Steps are proposed to be takep to solve
the housing problems. Extensive' measures
have been suggested for eradicating poverty,

illiteracy and to generate employment op-

portunities through various procedures.
Now, in this context the programme for
the establishment of village industries «is
laudable and this would give financial relief
to the rural masses to 3 great extent, no
doubt, but the Government must come
forward to help them to develop necessary
infrastructure for the purpose. So far as
the heal?h care is concerned, the Govern-
ment are much concerned about the popu-
lation explosion and for that purpose much
emphasis has been given on family planning
for which the enhancement in grant has
“been made amounting to Rs, 600 crores as
against Rs. 580 crores last year. T hope
this should be properly utilised to fulfil
the objective. However, the grant sanctioned
“for the traditional system of medicine is
rather disdppointing, Tt amounts to Rs, 4
crores only. We have already- raised the
slogan—“Health for all by 2000 A.D.” this
will not be materialised unless the tradi-
" tional system of medicine is developed for
which purpose at least Rs, 10 crores will

be required. To give relief to the common.

man, traditional medicine should be deve-
loned on scientific basis which needs good
training to the students, hygienic mettod
of production of drugs, their standardisa-
tion, proper storage and distribution sé
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that the medicine could reach the com-
mon man €even in remote areas in villages.

While considering the successful opera-
tion of five techmology missions special
care is fb be taken for drinking water.
More funds are 10 be allocated for water
management, To solve water crisis and
to help water management, it ig mecessary
to -establish river basin orgasmisation and
to underiake planning and development of
inter-State river basins for optimal utili-
sation, The Ministry of Water Resources
will have to draw an effective plap on
river basin panel which will draw more
funds from the Finance Ministry. THis

. would help the irrigation facilities and

hydel power wkich would bring relief to
the agricultural sector. In this connectjon
it deserves mentiop that the production of

oilseeds has been suffering dve to irriga-
tion as 86 per cent of the oilseed produc-
tion amtas remain unirrigated. Attention
also sheild be given to increase the pro-
ductivity through biotechnology and through
the upgradation of .technology and impnrt-
ing rew technology for which more finds
should be provided as it may be necessary
to import the technologies,

Efforts are being made to develop waste-

Tand and to grow there fuel and fodder

plants, The Government should see that
the work related to the development of
wagteland is accelerated. The Bill, however,
reflects the seriousness of thought of the
Government in solving the crisis and mul-
tiple problem of the country and also to
develop important areag to improve the
economy- of the country some of which

“have been stated already.

Madam, miuch criticism has been made
on the enhancement of the defence budget
but thig is unavoidable to maintain law
and order and security within the country
and the border areas. For JPKF and for
protection in the Siachen area, 5 large por-
tiop of the Government funds is being
diverted, Besides substantial grant has been
sanctioneg for defence research. This is-
justified " by the invention of surface-fo
surface missile. Similarly, the funds allo-
cated- for space research, science and tech-
nology, environment and pollution control
kave been enhanced to meet the immediate
needs of the Country. However, regarding
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pollution, much is yet to be dome even
on the .Ganga which pdeds detailed action
plan-and investigation. Nothing effective
¢ould be achieved as yet,

Madam, the Government deserves com-
gratulation for dropping section 194(E) of
the Income Tax ‘Act and for making a
suitable amendment in section 115-J,

.~ Regﬁding deficit Budget and deficit fin-
an¢ing; much concerp has been wexpressed
but according to the economists’ point of

.view, this is not alarming and there is to -
cause of apprehension provided the Budget -

is kept within fiscal limits. Such a Budget
would ‘rather generate national income.
In the Bill there are several provisions in
the direct taxes and the indirect taxes. It
deserves mention, in this connection that
-the Government would take steps to con-
sider the basic excise duty rate on specified
vegetable oils and the rebate scheme for
use of specified minor oils in manufacture
of vanaspati and soap,

Increase in thé rebates for use of solvent
extracted cotton seed oil, sunflower oil
and sanflower oil is welcome, But I would
like to bring to the notice of the Govern-
ment that the cotton seeq production has
suffered a setback and the cotton seed oil
manufacturers have made an appeal to the
Government to import cotton seeds so that
their extraction -plants may not remain
idle and the workers there may not suffer
from financial crisis,; More rebate should
be given to cotton growers to encourage
cottbh plantatibn,

Coming 1. drugs, the duty structure on

" drugs fias been restructured including for-
mulatmﬂs, drug 1htermed1ates and bulk
drugs This is encouragmg but nothing has
been md1cated op drig ihtermedlates or
raw soufces from which traditional medi-
Cifte 4hd herbal drugs are to be produced,
Regai'dmg sugar policy, the Government
bas completely waived the basic excise duty
on sugar protuced in excess over the cor-
réﬁpBiiiimg périods of the last three years.
exetiption hag been given to' en-
cbiifage higher production of sugar during
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the late ci'ushing season of May to July,
1988.

THE DEPUTY CHAIRMAN: Please,
conclude now. .
'PROF. (MRS.) ASIMA CHAT-

TERJEE. ©One minoute  please. Re-
garding the “funds allocated for edu-
cation, I am rather disappoint-
ed. ThlS amounts to Rs. 800 crores. The
grant for the universities and higher edu-
cation is approximately Rs. 146 crores.
For 136 universities, including pine Central
universities which receive grant for main-
tenance and development only a few crores
would be left for State universities which.
lack adequate resources to meet the ex-
penditure for teaching and research.” Even
some States including West Bengal could
not implement the new pay-scales of the
teachers in the - universities and colleges.
This has precipitated 5 c¢ritis in many
educational institutions, I would like to
say that if the apex hody of the pyramid
of education, the umiversity, is not orga-
nized properly nothing will percolate to
the -base, And the New- Education Policy
will, be totally futile. The University Grants -
Commission which has a greate; role to
play in shaping the academic life of the
country and maintaining high standards in
the universities as also their proper .co-
ordination should be provided with more
funds to make higher education more mean-

«ingful and purposeful. Even the National

Literacy Mission which has been set in
motion is not receiving adequate granis.
Rs. 550 crores will be required, Otherwise,
the Mission will.-not be able to remove

illiteracy and reach its goal.

However, considéting ' the fiscal policy
as indicatéd in thé¢ Finance Bill for ful- .
ﬁl]mg the basic” objectives, ndamely, re:
source mobiligatich  and tilisation, in-
centives to growth in agricu]tm’e mdus-
health  care,
removal of economic dispartities and re-
gional imbalinces, rural development and
generation of ediployment opportunities
thus :helping to improve the overall eco-
nomy of thie country which neeq collabo-
rative efforts "of othier ministnes T wel-

“¢ome this . Bill. Thank you.

THE DEPU’I‘Y CHAIRMAN lvfr.
mester
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SHRI RAJNI RANJAN SAHU
(Bihar): Madam, I will take only two
minutes.

THE DEPUTY CHAIRMAN: You
can raise your point after the Minister’s
reply, You can seek clarifications. T will
allow,

THE MINISTER OF FINANCE AND

THE MINISTER OF COMMERCE'

(SHRI NARAYAN DATT TIWARI):

Madam, I am deeply grateful to all' the’

hon. Members from poth sides of the
House for their very helpful and constru-

ctive comments on the Finance Bill. I -

would like to make a special mention of
Shri Kamal Morarka, Shri Rajubhai A

Parmar and Dr. Abrar Ahmed Khan for.

having made their maiden speeches in
the House and I think that their speeches
have ‘made it very evident that in them
we have budding
would. make a gpecial mention of Mr.
Kama] Morarka who, in h1s very first
. speech

THE DEPUTY CHAIRMAN: I think
it was his second speech, (Inferruptions)

SHRI DIPEN GHOSH (West Bengal):
On finance, it was his maiden speech.

THE DEPUTY CHAIRMAN: Yes.
On the Finance Bill, it was his maiden

dpeech. .

SHRI NARAYAN DATT TIWARI:
Yes. By maiden speech, I have referred
to his speech on the Finance Bill. Tt is
rarg that a new Member has the oppor-
tunity of speaking ag the main spokesman
of his party. I would like to make a
spetial mention about him because he
was given this place o¢ honour. I would
also like to express my hearty thankg to
Shri Rameshwar  Thakur, Prof, C. P.
- Thakur and Shri Jagesh Desai for hav-
ing helped me in giving a proper focus
to the Finance Bill from the overall
angle. 1 think many of the facts and
statistics that they have given and many
of the arguments that they have advanced
are s0 good that T could not have dome
“better. Especially what Mr. Jagesh
Desai $aid on public sector, what Prof.
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Chandraesh Thakur said on direct taxes.
on our taxation policy, and on ali mat-_
ters of relevance, I think their speeches
were extremely helpful to project  the
appropriate point of view regarding this
Finance Bill. T am also thankful to the
honourable Shri K. K. Birla and Shri A.
G. Kulkarm our veteran Members, for
their views on different matters, I would
like to advert to some og the points dur-
ing my response. - They made a special
effort to consider some of the aspects of
the Finance Bill. Shri G. R. Matto in his
inimitable way raised a sort of a consti-
tutional point without mentioning the
Constitution. He . thought that it would
be more advisable if the Finance Bill
could be put .up for consideration in
both the Houses simultaneously because
he had the impression that whatever was
stated in this august House was perhaps
not refiected in the decisions that I had
taken while formulating changes in the
Finance Bill. May I assure the honoura-
ble Member, through you, Madam, that.
it can never happen that the suggestions
made in thig House are not considered or
will not be considered while formulating
Fonance  Bill
As is very well known, this House
always takes into consideration the
Budget  Speech that is made
here. It is basically the Budget' Speech
which coOnstitutes the basis of the Fin-
ance Bill and whatever amé#ndments are
made to the Finance Bill are always
made after the discussions-in both Hous-
es.  Therefore, 1 would like to assurs
the honourable Members, especially the
honourable  Shri Matto, whom I hold in
high regard, that the suggestions made in
this House are always kept in focus, are
given the deepest consideraticn possible,
by the Government and 1 have taken spe-
cial care, being also responsible to this
House, to see that the suggestion made by

. houourable Members in this House are

taken mnote of and given due considera-
tion. Then there is another point
which he very well knows. Under Article
109(2) of the Constitution it is .very
clear—

“After a Money Bill has been pas-
sed by the House of the People, it

- «
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shall be transmitted to the Council
of States for its recommendationg and
the Council of States shall within a
period of fourteen days from the date
of its receipt of the Bill return the
Bill to the House of the People with
its recommendations and the House of
the People may thereupon either ac-
cept or reject all or any of the recom-
mendations of the Council of States.”

So it is a mandate enjoined upon us by
the Constitution itself that we consider
the Finance Bill after il has been passed
by the Howwe of the People, by the Lok
Sabha, and then alone can we consider
the Finance Bill here. As regards the
basig of the Finance Bill and amendments
if there are amy coming from the advice
given by honourable Members during the
general debate on the Budget, in ©= my
several points
where 1 had tried to amend the Finance
Bill keeping in view. the suggestions.
made; for exampie, regarding exports,
tourism, health, etc. -— I would not
like to repeat what I said. There were
many suggestions that were accepted by
me which were made during the Budget
Speech. Therefore, I would like to as-
sure you that cven in future whatever
suggestions are made here will be duly
taken note of.  Of course, here we might
not have the Finance Bill itself under

consideration but whatever other measir-

es are there which go beyond the perirh-
ery of a Finance Bill will be duly con-~
sidered.” T can assure that the House 'of
that. Madam, before I address myself
to the -specific points made by the  hon-
ourable Members I would like to re-
emphasise the basic thrust behind the
Finance Bill which is also reflected in
this year’s Budget. Firstly, to stimulate
the agricultural sector, te help the farm-
ers of this country, the valiant farmers of
this country, who are fighting the drought
all through in m .y parts of the . coun-
try, for three whole years, more than that
1 think, it was our paramount duty, us
wag reflected in this august House also,
to help the farmers and, therefore, Wwe

have taken @ pumber of steps simultan- -

eounsly to give or reschedule’ short
term, medium-term  and lonig-term|
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loans to Thelp the farming sector

and the farmers. ~To bring down

ag far ag possible the cost of agricuitural
production we have reduced the interest
rates on shiwteomg loans, crop loasns.
even by 2% per cent and in many areas

we have increzsed the availability of lean

funds to the farming sector by  more
than two thousand or three thousand cro-

res. We have tried to reduce the prices of

fertilizers. We have tried to give so
many other fiscal incentives to the farm-
ing community. Again, for agro-indust-
trial production in the village 'areas, to
improve the guality of life in villages, a
number of steps were taken, a number

of measures were undertaken, and it was

only in response to the demands made in
this House. The second pbjectives was
to provide relief to the poor and create

more opportunities’ of employment for

the poor and to extend the system ~of
social security for the weaker sections of
the society, then to give a major boost to
the housing sector, - to step up housing,

especially in the rural areas, then to
step up the momenfum of development

through a substantial expansibn of Plan

outlays, as was mentioned by the honour-
able Member, Shri Birla, and also to
have substantial expansion' by special
packages of measures to stimulate growth .
of key industries so that we have more
productivity in those key industries and
Yve.ﬁght sickness in those industries, fight
incipient sickness in those industries, On
the one hand, we fight sickness and, on
the other, we augment produtcion and
thereby we do not lose any revenues also
because when production goes up, the
revenue losg will be compensated be-
¢ause we. hope that by more production
we are compensated for the revenue los-
ses that might have occurred becapse of

these subsidies and concessions. Then we
have one area which has not been very
much highlighted and it is the health sec-
tor. Now, in the life-saving sectors of
life, from cancer, from heart attacks, to
opthalmology, we have reduced, if you
take it all together with the cxport-import
policy, for hundreds of items of life-sav-

ing equipment or drugs which we do not

have in the country, the Customs duty and
we have liberalised imports and we hape
put on OGL and we have reduced the
Customs duty or -import duties by 100 per

N



o

237 * The Finance

“cent and, in this Finance Bill, I have fur-
ther reduced duties or abolished duties in
the opthalmological sector throughout the
country and this would mean that the
doctors now will have better - clinics and
I am happy to tell you, Madam, and

through you the honourabl: Members of.

this House that I have discussed with the
Governor of the Reserve Bank the day
before yesterday that the medical com-
munity or the hospital corporations or
the medical profession in the country
should have medium-term and long-term
loang so that they can buy these medical
equipments, So, the Governor of Reserve
Bank has agreed in principle so that if
some equipment requires a million rupe-
¢s or half a million rupees and if it is to
be bought and - if it is under the OGL,
then they can get the necessary finances.
Now, what is Thappening. through-
out the country is that we find a
demand for Dbetter medical treat-
ment and we do mot have some Jife-saving
drugs here and because of the advanced
technology peeded: we cannot produce
them. So, we have made the import of
these hfe-savmg drugs very simple.
Whatever technologicay ad-
1.00 P.M, vancement is available, we
can put it at the service of
the country, of the people, as early as pos-
sible, So this js the seventh thrust in.the
objective of the Budget.

Now, I am very thankful to all the ‘hon.

Members for their support to the steps

taken by us to help the farmers.and the
Action Plan that the Planning Commis-
sion has introduced, that we have intro-
duced, to augment the productivity in
agriculture for the next two years, es-
pecially in the eastern and southern areas
of our country. And it is because of
this strategy of broad-based agricultural
growth that we can alleviate poverty and
fight unemployment, becanse our goaj
must be to increase productlve employ-
ment.

1 am also thankful to all the hon.
Members for having supported our objec-
tive to improve the quality of life in the

, village community, Now I would like to
make a special request to all the hon.
Members that while we go back to our
Stateg it is most essential that we in our
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tours emphasise upon the .implementation,
There are so many programmes of the
Central Government and State ‘Govern-
ments which need better implementation at
the grass root level. So the implementation

" is the essence of the matter. And I would

seck the stpport of all sections of the
House in the proper implementation of

" these schemes, whether it ig Jaldhara' or

‘Kuteer Jyoti’ or Life Insurance schemes
for the poorest among the .poor or for
any other scheme which we have formu-
lated in ouy Budget.

Now, Shri K. K, Birla, Shri Sukomal
Sen and others mentioped about resourc-
es being raised outside the Budget
through the medium of administered pri-
ces. Sukomalji—well, his . name is ‘Su- -
komal’ but sometimes I feel that he is
‘kathore’. .. (Interruptions) 1 would say -
‘Su-kathore’ (Interruptions) So I
would request him to be a little more
‘Komal’, ‘Sukomal" instead of being
‘Kathore’, - ;

Now, in a socialist system, the mech- .
anism of administered prices being a
medium of regulating the economy is very-
well known. So it cannot be said that the
concept of administered prices per se, by
itself, is obnoxious, For example, recently
we had raiseq administered prices of pad-
dy or pulses or edible oilsceds. I think
most of us welcomed the rising of these .

. administered prices. Now, the Food Cor-

poration of India hag to purchase it. It
is the medium of that. And the various
State level corporationg have to utilize '
this mechanism of administered prices to
give more remunerative prices to the
farmers. You may agree or may !
not agree with  the prices fixed, '
but it is a well known medium, Similarly, -
it is a commertial proposition for many .
public sector enterprises that they have
to raise administered prices of goods and ‘
services as autonomoug public sector en-
terprises. And we cannot mix up raising '
of prices of steel or any other administered
price of coal, given by the public under- .
takings with our budgetary measures.

Now, there is another pitfall which 1
should like to point out -to the hon, '
Members. Take, for example, steel. Now, | .

0
}
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it has been suggested that if I raise the
price excise duty on steel in my budget,
then what happens? I have to raise ex-
cise ‘duty by 180 per cent if I have to
vaise Rs. 100 for the Centre, because
then we will have to subsidize the steel,
we will have to give the same subsidy by
raising money on the ome hand by excise
duty and on the other paying from the
Exchequer the - needed amount
to SAIL or to the steel sector.
Now, under the devolution

I have to give 45 per cent to the
States. If I raise Rs. 100.00 as ex-
cise duty on steel, then I am bound,
under the constitutional requirement,
having accepted the recommendations
of the Finance Commission to give 45
per cent to the States. Only Rs. 55.00
remain with me. That means that if
T have to compensate the SAIL or the
public sector undertakings by Rs.
100,00, then I wil]l have to raise Rs.
180.00. Then only I can give Rs.
100.00 because the share of the States
hag to be given. It would mean rais-
ing prices at a higher level which,
I think, nobody would desire,

SHRI A. G. KULKARNI (Maha-
rashtra): What is the logic of increas-
ing petroleum prices?

SHRI NARAYAN DATT TIWARI:
We have not raised the petroleum
prices,. We have raised the petrol
prices. The logic js this. In order
to comserve foreign exchange and in
order to restrain rising expenditure
on petrol, we had to increase the pri-
ces. We have not increased the price
of diesel which js so' important for
agriculture and transport and rail-
ways. We have not increased the
priceg of cooking gag or for that mat-
ter other petroleurn ‘products, You
wi]l see that in spite if these Thigher
prices, .the consumption of petrol
went up by 13 per cent,

SHRI SHANKER SINH VAGHELA
(Gujarat): The three-wheelery are
mixing petrol, diesel with kerosene.

[RATvA sania]
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SHRI NARAYAN DATT TIWARJ:
My dear friend Vaghela Ji, hag said
that they are mixing kerosene  with
diesel. I think our researchers are
going into that aspect. They are find-
ing out whether we can find a chemi-~
cal colour by which they can differ-
enclate between kerosene and diesel.
They are looking into it. I have been
told that they have made a break-
through, They have found a chemical
which will. differenciate, But we can- -
not raise the price of kero-
sene to the level of diesel
just because of the fact that kero-
sene ijg mixed with diesel or we can-
not reduce the price of diesel to the
Ievel of kerosene. Kerosene has to be
made easily available to the common
man, to the poorest of the poor.
Therefore, kerosene js cheaper as com-
pared to diesel. Kerosene is used by
a very large section of our popula-
tion. But I agree with my friend: We
are looking into that aspect.

Now, many of the items are alse
used by the private gector. .For ex-
ample, steel js wused by the private
sector also. Coal is also consumed by
the private sector. If we raise it
through budgetary methods, then we
subsidise the private sector 'also- in-
directly. If we raise resources by
raising taxes in the budget, then we
will in effect be giving indirect subsis
dy to the private sector which nobody
would support. Mr.' Vincent and Mr.
Sukomal Sen have also raised this
boint. There ig another point which
was raised by our veteran Member,
Shri Kulkarni, and Prof. Lakshman-
na, suggesting that the tax conces-
sions given during the budget _should
be closely monitored to ensure that
the benefits are passed on to the con-.
sumer, Mr. Matto also suggested it.
I entirely agree with them.. We have
had only five weeks. We should give
a reasonable time to the industry and
to the Ministries alsp to monitor it.
It is not  primarily the responsibility
of the Finance Ministry. As I said
in my Budget speech, it ig primarily
the responsibility of the concerned
Ministries and also of.the State Gov~
ernments to see to it that these be-
nEﬁts. percolate down. About the
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State Governments, I would once
again like to emphasise the role and
importance of the State Governments
-in many of the implementational mea~
sures that are required to thrust oug
policies into action and to take them
to the grasg roots. It ig very essen-
tial and 1 wil] come to that again,
For example, about the price rise, un-,
less and. until we have the full sup-
port and the dynamic support of the
State Governments, it would be very
difficult to conirol prices from here
only. Of course, the Reserve Bank
can have this SLR—statutory liguidi-
ty ratio—brought down. But without
the day-to-day monitoring at the city
level and at the district level by the
State administration it is very diffi-
cult to control prices. Similarly, it is
of utmast importance that the State
Governments concerned and the ad-
.ministrative Ministries concerned also

keep a watch on the price behaviour

of these commodities.

Sometimes what happens is that fors
eign Governments also fake a hand
"in contributing to the fact that the
prices de not come down. I am- told
of a commodity in which a certain
foreign Government, as soon as we
brought down the customs duty by 30
per cent, raised the price of that com-
modity which we were importing by
30 per cent. They said that they

should get more profit. They raised ,

their priceg by 30 per cent so that the
effect of customs reduction on our
prices were negatived.

v

SHRI GHULAM RASOOL MATTO:
This hapbened in palm-oil also.

SHRI NARAYAN DATT TIWARI:
In palm-oil, we have frieg to get the
price to a lower level. And I may in-
form the hon. Member that we have
succeeded in this because of the mea-
sures that we took by streamlining
our. purchase procedureg through the
State Trading Corporation; instead of
having a weekly Thursday purchase,
now, everyday they monitor the pri-
ces and whenever it is the lowest.
then only they purchase. Thereafter,
the whole edible oil price structure
has come down,  think, it has come
down to a lower level. The graphs
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are there to see. Now, regarding the
rise in prices, I am thankful to the
hon. Member, Shri Jagesh Desai, for
having given us a graph of how it hap-
pened in prices in the Fourth Plan,

"the Fifth Plan and the the Sixth Plan,

.and alsp the average price rise during
these Plan periods, So, when you com-
pare the average rate of inflation of
8.8 per cent in the consumer price in-
dex and 10.4 per cent in the whole-
sale price index, it is very sighificant
this time fthat while the wholesale
price index ig higher—10.4 per cent—
the consumer price index is lower.

SHRI JAGESH DESAIL
first time, it has happened.

SHRI NARAYAN DATT TIWARI:
For the first time, it hag happened—
9.8 per cent—thanks tg the co-opera-
tion and the climate created by what-

For the

| -ever we have said -in thig House be-

cause if we say anything here, it js
also reflected there in the price mar-
ket. So, because of the blessings of
this House, we could do this in spite
of the unprecedented drought that we

- faced last year, the effects of which

are still evidtnt. I.would not ke fto
boast about anmy success. Itis not for
me, If we havetotake credit. T think,
all of us deserve ‘the credit- for that—
not only qur Ministry but also all the
Gavernment, this
House and "also the State Govern-
ments. The same team work is re-
quired in the #future also. It is not
in a spirit of confrontation that we
cap fight this evil, this menace of ris-
ing prices. It is by a cool, calculated
way by building a national consen-
sus that we can fight this battle
against inflation. Then only we can
succeed. It is not a partisan question
because everybody suffers. Different
politica] parties are in power in dif
ferent States. So, what does anybody
gain? . Then again, we say that we
should have higher prices for differ-
ent commodities. Now, how can we .
have a cheaper wheat through the
public ‘distribution system in the fair
price shops while we give a higher

_price to the farmer for hig wheat?

The farmer must get higher prices but
then we must also know that the wheat

!
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- price is going up for the consumer
when we say that the farmer should
get a higher price, Otherwise it means 1
more subsidy. And then if we give
subsidies, you say the Government is
giving more subsidies, there is deficit
fisancing, S0, we have to, all of us
- bave {o, consider what ig good in the
"totality of the situation. We have to

. look in all the ecornomic matters. And,
therefore, whenever we discuss the
question of remunerative prices, when-
ever we discuss the question of chea-
per- priceg for the consumer, then we
bhave also to consider whether what-
ever we do leads us to give more sub-
sidies, leads us to more deficit financ-
ing, whether they are wanting it and
therefore I seek the indulgence of this
hon. House that we should all he
considerate on these basic  economic
guestions. '

Now, if you look at what was done
to check the rise in prices, steps were
taken tq conirol the growth or liqui-
dity through increase in the cash re-
serve ratio, what they call CRR and
the statutoy liquidity ratio, the SLR,
and then also now  control rooms
have been set up in almost
all the .districts of fhe coun-
try 'T am  thankful to- the
State Goveraments for ' having res-
pended to my request to them and the
request made by the Civil Supplies
Department, Now we have had inter-
a¢tion with all the Chief Ministers
not once or twice, but three or four"
times, that the Chief Ministerg should
themselves monitor the supply and '
demand situation in different cities
and districts of the country. There
is one item on which I would like to
lay a special stress, I have been tiry-
ing to analyse this, the price rise fac-
tor during the last few months, I
have seen that the rising price of ve-

getables and pulses is one of
the major factors, In vegetable
production I find that most of
our -States, in spite of the fact i
that they had once more ve-

getable production, but because of the
recent growing demand for ve-
getables  in the ~ cities ag a

" the Agriculture Ministry

" mist,
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largé _percentage of our popu-

lation is vegetarian . we require

more pulses and vegetables and so the
priceg of vegetables and pulses are
going up. That ig one of the basic
things because of ‘which the prices
are going up, especially in the consus
mer price index. Thereiore we have

-to give spectdl atfention to the
vegetable ang pulses produc-
tion programme, For-  potatoes
and onions we haye .a program-

me., In the case of potatoes, 1 think
we have a good crop. But for other
vegetables, I think we have to have a
better and enlarged programme in the
vegetable sector. I have requested.
the Agriculture  Ministry and I think
himself - i$
taking a keen interest and the Plan-
ning Commission is also at it, and I ¢
would request the hon. Members to -
take care of thig special feature which
I think is being reflected in our price
index. Now, regarding the budget
deficit, may I mention one thing. I
am not g3 Keynesian but I am just a
grassroot level student of economics.
I never claim myself to be an econo-
But - I know this House has
many economists and many more ve-
terans who know more about econo-
mics than a grassroot worker like me.
In all humility I would say that the-
deficit that has been provided for in
this budeet, which is reflected in this
Finance Bill, is only 2 per cent of the -
gross domestic product, and I am ad-
vised by eminent economists—I have
been meeting them—that this can be
sustained by the economy. Because
even in 1979-80 the budget deflcit was
2.2 per cent of the gross domestic pro-
duct. So I have proposed only fo
that level. It ig .02 per cent less than
what it was in 1979-80. So, while I
am not a proponent -of perpetual de-
ficits but in a developing country like
ours when throughout the world we
find a volatality of exchange rates
rising  protectionism, imbalances of ~
trade because of volatility of exchange
rate, whep we find that a silent fight
is  going. on  between  the
dollar and ‘the yen, dollar and
the mark; we find ourselves function-
ing in a very difficult economic world

o
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and, therefore, we find that‘ evep coun.
tries lie Japan—while they have such
a high savings rate while they inyest
so much ip the U.S, while they have

billions of dollars in surplus; they have

noy, 200 billion gollar investment or
the freasury bills bought by Japan.--

have 5 huge initial deficit. = United
States has got such g huge
deficit, They “call it by the new

word Reaganomics, They have a huge
deficit which is financed by borrow-
ings etc, from other _countries.  But
I am not supporting if. 1 am only men-
tioning what is happening around the
world.
We are functioning in such a difficult
world - and a complex world, There-
fore, we have to be prudent, We have
to redouble our efforts’'to contaip the
deficit, which I' have tried to contain

it for 87-88 as promiseg by .
our Prime  Minister, from Rs.
5680 crore, and in spite of the

drought and eyerything, we managed
it up to Rs. 6080 crore or so, 8o,
while I agree that we should be very

careful I may say that the
deficit of Rs, 7400 crores is sus-
tainable and hopefully if there is

But we have to bg careful..

a good monsoon 1 am Sure therg is no

question of it going beyond it; it will

be sustained ang it will even bp help~

ful in a certain measure to boost
economy,

our

_ Then there is the question of debt
.trap, I think it was mentioneq by Mr,
K. K Birla and Mr Vaghela that it
was a debt trap and also about our
interegt liabilities....

SHRI KRISHNA KUMAR BIRLA
(Rajasthan): I did not wuse the
word ‘trap’

SHRI NARAYAN DATT TIWARI
You usey the word ‘burden’ perhaps

SHRI WN. K. P, SALVE (Maharash-
tra): But both mean the same thing.

SHRy DIPEl\[ GHOSH: Result is the
same. He said debt burden, and Mr.
Vaghela said debt trap, Because of the
burden, there is the trap,

SHR1 NARAYAN DATT TIWARI:
And because of the trap, there is the
burden,
conclusiong that have been drawn.

Well I have a number of.

-
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These have been drawn . because  of
the statistical table showing assets.
ang liabilities of the Government ‘at
book vajue, Whatever we have shown
in our Budgét documents is book  va-
lue, That does not mean that the Gov-
ernment is op the verge of falling into
‘a trap.- If you see what we
also be getting as interest and divi-

dend receipts, you will find it is Rs."

7760 crores on the receipt side, because
we also give loans, gnd if we have to
pay Rs. 14,000 odg crore as interest,
we also are gelting, in th, same Bud-
get, Bs, 7760 crore ag interest, and
outgo is only Rs.
6340 crore. Why do we find this sud-
den jump in our borrowings ang our
responsibility for this? 1 may mention
reasons of this revenue expendiiure
increasing for which we havg even to
borrow. One maip reason is the de-
volution of resources to the  States, It
is a very important matter that I must
refer to., Now, take taxes In 197g-79,
the States’ share of the taxes was Rs.
3791 crore, In this Budget, which I
have placed before the House, which
will be financeg by the Finance Bill
partly, the ' provision is Rs. 10,662
crores, This was becaus, of the devo-
lution of resources on the basis of the
recommendation of the Seventh Finan.
ce Commission.

SHRI DIPEN GHOSH: Therefore,
you-are borrowing?

SHRI NARAYAN DATT TIWARI:
We are committed to the States to give
Therefore, this
has risen from Rs, 3,791 crores to Rs.
10,662 crores.

Then, expenditure on subsidies, Fer~
tiliser subsidy is Rs. 3,000 crores this
year, Rs. 2,000 crores is for the public
distribution system, Then, on the
hasis of the recor'nmemdafion of the
Seventh Finance Commission, we had
to wrife off loans given to the State
Govérnments, We had also to give in.
terest holiday ang restructure the ca~
pital base of a number of public sec-
tor enterpnses Therefore, all these
things legq to borrowing; what they call
borrowing even for revenue expendi-
ture, Of course, T agree that this
tendency has to be curbed, But'I must
say that under our dispensation, when

26 .-
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we have a rising demand, of all types
of expenditure wg do not plan for
resources. We always talk about expendi-
ture. We always discuss expenditure
but we do not discuss resources,
Therefore, we have to create a cli-
mate for the mobilisation of resources
also discuss mo-
resources, If we
discussing ex-
penditure, what will happen?  Any
political party, saddled with the res-
ponsibility of Government in a de-
mocratie framework, will have some-
‘times. to resort to geficit financing or
borrowing, But we have been very
prudent we have tried to be prudent,
thanks to the blessings and support of
hon. Members. We will try to see
that we adhere f0 the normal princi-
ples of financial and fiscal adminis-
tration_ ’ )

Madam, the task of reducing Go-
vernment expenditure is not an easy
one, It requires the support of all
the Dlinistries of the Ceniral Govern-
ment as well as the State Govern-
ments, It js very essential that the
State Governmens also co-operate in
this, They should also curtail their
expenditure. I woulg humbly say
this. All the time th, States say that
the Centre is pot bhelping them. Many
States feel that the Centre is not help-
ing.  Well, they know the difficulties
the Centre' is facing in thy matter of
raising  resources,  Therefore, it s
not 5 political question, Let unot this
question of devolutioy, of resources be
a political gquestion. W, should take
the gquestion of raising resources be-
yond the ambit of, I would sav, con-

. troversial politics,

Now, coming to th, impor¢ policy.
Mr. Sukomal Sen ang Mr, Chaturanan

Mishra mentioneg thai oye import

policy-is hurting th, economy, 1 think,
if you look at otr import' policy, you

~ will find that it is véry pragmatic. We

have to keep in view the requirement

-of earning foreign exchange,  as was

m‘ent'ioned this morning during the
Question Holr  We have to aug-
ment our exports, At the same time,
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we are trying to minimise our imports,
We have a numbey of schemes for im-
port substitution. However, sometimes, we
have to  import someg compon-
ents or raw materials or  capital
goodg so that . you can - value
add  and then export mere, This
is done by all the Countries in the
world, I have made a special study
of China. I hope, Members of this hon.
Hous, woulg be aware what our great
neighbour. China, is doing, They are now
looking inward, They .are now look-
ing into the question, how they can
raise the standard of living of - their
people, hoy, to builg a strong industrial
base and how to get the latest techno-
logy around,

AN HON." MEMBER: They are im--

porting tfechnology,

- .

SHR] NARAYAN DATT TIWARI:
There was a question in the morning.
In China, there has been Rs. 2,000
crores of foreign invesiment in one
year. We have only Rs. 100 crore, Of
course I am not saying that we should
blindly imitate what is done in Chinad,
But we should learp from the experience
that our friends are having, What is hap-
penipg in Hong Kong? Ching Bank is
raising  70-storey building, dominating
everybody, else, They have a special plan
for Hong Koag. Whep they take over
Hong Kong in 1997, there will be 5 system
of two Chinese economic zones, where-
in they will have 3 specia] dispensation
for Hong Kong. It is a pragmatic policy.
They say that our, socialist structure will

‘ot be changed just because of Hong

Kong, They have special economic zones,
they are growing , little private sector
within their control. They are experiment-
ing. And we praise them, all world is
praising their pragmatic policy. If we do

anything like that in India, we just
say, *“Oh, there are suspicions,
there  are motives  he  has done

this  because he has taken  some-
thing.” We are all politicians, ‘Of coyrse,
We have to criticise each other, but let
us not discuss politics in such a way that
we call all of us, the politicians, a corrupt
class, 5 bad class. This sort of atmos-
phere is mot poog for 3 parliamént‘ary
democracy; Therefore "in” all humility T
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" would say that there is mo question of -

import policy hurting our ecomomy.

THE ,DEPUTY CHAIRMAN: Al-
though it is lunch hour, I would suggest.
let us sit through the lunch . hour, hear
the hon. Minister and thep have special
mentions, Yes, .Mr, Minister to continue.

SHRI NARAYAN DATT TIWARL
Now. Mr, Vaghela mentioned about food
management. Well, this is a very im-
portant question. I woulg seek the co-
operation of the hon, House on this
matter *because our food stockg which
were around 23 milliop fonnes and last
vear we haq to draw dowp these stocks
by as much as 10 million  tonnes because
we had 1, fight the results of drought,
" to pump in ‘additional fooq throngh public
distribution system and other channels,
and therefore, we had to replenish these
stocks. Therefore, it is most essentiaj that
we have a sound procurement drive
throughout the country, We have good
rabi crops, I am very ~thankful to the
States that they are fully cooperating with
the FCT in this matter. They are them-
selves procuring ‘food, It is of the utmost
importance that we have enough ‘food to
réplenish our stocks so that we can again
distributs cheap food through the public
distribution system. S0, we are very much
conscious of it and a5 a miftey of abum-
dant cautiop, we have decided to import
one million tonnes of wheat in spits of
the gooq wheat crop. Let God bless us,
everything -would be good in the monsoon
season, wa hope s0, but we have to pro-
, vide for uny emergency and it is because
of this that we have providéd for import
of ome million tonnes of wheat. So, we
have to replenish the stocks, T would re-
quest the hon.. Members to exert thejr in-
fluence with the State Governments with
regard to the procurement system _that
they have not only to fulfil their targets
but, if possible; also to procure more than
t.he targets that have been fixed.

Regarding transfer of resources to
States T would like to give one more figure,
Shri Sukomal Sen mentloneq this point. I

- had mentioned earlier the only resources
that have been devolved op the States
through taxes, but if youy look at transfer
of resources, not only taxeg and duties but
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also other traﬁs°fers made from the Centre
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to the States, the Plag devolntion, match- -

ing grant, etc,, thep we find that in rupee
terms, resources tramsferred to the States
have more thap trebleq in the last decade.
Tt has gome up from' Rs, 4145 crores in

|- 1979:80 1o Rs, 15,573 crores in the pre-

sent budget, more thap three times, Even
compared tg last year, I have provided
for a 12 per cent increase over the Bud-
get Estimates of Rs. 13,907 crores, It is
Rs, 15,573 crores which means 12 per
ent more, or Rs. 1666 crores more com-
pared to last .year, If you look at the fig-
ures, they speak for themselveg that we
have tried to do whatever we can for
trangfer of resources in favou, of the
States.

Coming now to the question of direct
taxes, T am thankful to Shri Rameshwar
Thakur and Shri Jagesh Desai for having
made many suggestions regarding the
Direct Taxes Bill, Mr. Matto has also re-
ferred to the Direct Taxes (Amendment)

-Bill, abous which T had proposed making "
'some ‘amendments in my Budget Speech.

The points made are very well taken.
Suggestions have been made, We will
take into consideration all those sugges-
tions, We hd an indepth discussion with
the ¢oncerned Ch'ambers or the organisa-
tions of chartered accountants and with
hon,‘ Members also. So T will give 5 very
favourable comsideration to the sugges-
tion made that we bring this Direct Taxes
(Amendmenty Bill after further indepth
discussion with bon. Members and repre-
sentatives of the Chambers of Commerce
and Industry, Therefore the suggestion is
that we should consider that Bill in the
Monsoon. Session. We will come out with
the necessary statement within the next
two or three days, I am fully prepared
to defer this Bill ti{l the next Mousoon
Session so that we cay have a full-scale
consideratioy, of the Bill,

SHRI KAMAIL MORARKA  (Rajas-
than). My request was to refer th, Bill
to a Select Committee,

SHRI NARAYAN DATT TIWARIL
Well, it can be referred to a Select Com-
mittee only whey the Rill is placeq be-
fore the House.

-
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SHRI KAMAL MORARKA: 1 would
request tne Finance Minister to consider
whether it could be referred op his own
Motion, This may be kept in mind,

SHRI NARAYAN DATT TIWARL I-

understand what my distinguished friend
why is now the main spokesman of the
Janata Party, has said, I would request
him to give his suggestions even now. We
are very much opep to suggestions. So
1 invite hig suggestions about what amend.
‘ments e wants in the Direct Taxes Bill
so that we can incorporate it in the Bill.
We can consider that, So I invite your
suggestions now. T would ask for your
suggestlons now,

SHRI GHULAM RASOOL MATTO:
In this oonnectlon

THE DEPUTY CHAIRMAN No, no.
Jet him complete hls reply.

SHRI GHULAM RASOOL MATTO. I
request that, just as you said ip the beginn.
ing of the Session that you will introduce
a Bill about partnership firms, there are
some other provisions in the Bill and if

certain provisions are to be suspended or -

kept in abeyance, or certain notifications
are to be issued to mitigate the sufferings
of the people affected, those shoulg be
issued pending the bringing forward of
that Bill,

SHRI NARAYAN DATT TIWAREL
My distinguisheq collesgue, the Minister
of State for Revenue  has already
placed on the Table 4 notification
regarding  partmership  firms, Mr.
Vaghela had already mentioned  that,
Suggestions in this regarq are under the
consideration of the Government, A suit-
able amendment to the Direct Taxes Law
will be brought before Parliament, We
agree op that,

Sari Birl‘a had mentioned about the
Investment Allowance, I have already
mentioned about this in my speech and
the list of such industries will be announc.
ed very shortly, so that the point made
by Shri Birly is very well taken,

Regarding exempting the dividend in-
come upto Rs. 10,000 is proposed t, be
txempted in the Finance Bill. Thit means
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that the dividend income of majority of
the taxpayers will be exempted from tax.

I think the capital market is Tesponding '

now very well, 1 hope the bears and the
bulls of the capital market will respond
fully, 1¢ is very difficult sometimes how
bears come up and bulls go down, Wny
can’t they go together? I woulq request
Mr. Birla and Mr, Morarka...

SHR] N.K.P. SALVE. Which one is
the bear and which one is the bull?

SHRI GHULAM RASOOL MATTO:
We want only bullg please,

SHRI NARAYAN DATT TIWARL
Whosoever may be the bear or the bull,
I am not going to request the Fin-
ance Commissipy to decide on that,
Shri Kama] Morarky mentioneq about
a lower income tax limit, This year
also, if hg looks af my proposals, he
will find that we have exempted from
income tax, savings, investments by salary
earners up to Rs, 2000. So, in
this Bill itself; I think; it is
a quantum jump as far ag Wwage
earners arp concerned, Again, Mr.
Morarka will gappreciate that the
rates of tax in respect of all categor-
ies of tax payers have not been en-
hanced for the last three years and, if
you take into account the inflation
and all thgf they you will seg that
the burden has not increased ang it is

’ étable.

SHRI JAGESH DESAIL In this re-
garg I want fo say that in th, long-
term policy also it was mentioned that
the exemption limit will be increased
according to inflation, but that has
noy been announced in the last three
years. So, at least in the next, bud-
gey you p’lﬁase take care of it. That
was one of the proposals,

SHR] NARAYAN DATT TIWARI:
Thank you for tllxe suggestion, A

Finanee Minister always benefits
from such suggestions.
Then, honourable Shri Kamal

Morarka hag mentioneg that majority
of assessees are fudging their tax re-
turns’» and he mentioned that Kaldor

*
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had estimateg in 1956 that there was

10 to 20 per ceny of evasion, Now.

we have the authority of Mr Morarka
"to fell us that much more than 200
to 300 per cent is concealed.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Personal experience! B

SHR] SURESH KALMADI (Mahara-
shtra): Personal] experience,.. (In-
terruptions). ..

SHRI NARAYAN DATT TIWARI:
Well, of course, it is concealed,

Again, he says that raids are ineffec-
tive I would like {0 have some sug-
gestions of Mr, Morarkg as to how we
can get at this problem without raids, evep
if it is considered there are no raids—for
which I have no autnority to say no be-

cause it is law. So, what to do nhow .

to make thig 200 to 300 per cent con-
cealed income come out? I would like
to invit, suggestions from Mr, Morar-
ka as to how we can get this without
raids,

My friend, Mr. Jagesh Desai, gave
all the statistics about raids. It is not
barassment, We hag a number of
searches and for ong year it was
8,464 and the value of assets geized
was Rs. 145 crores. Compared to Rs.
100 croreg in 1986-87, the value of
assets seized was Rs. 145 crores
in 1987-88. Tax payerg admitted Rs,
14749 crores to be unaccounted in-
come during the year up to 31st March
1988, I may assure Mr, Morarka and
honourable Members of th, House that
it is not our intention fo harass any-
body or just fo give anybody a bad
name. It is only when there is definite
information, And we do not prepare
the list and we do not khow what are
the names ang Who are being raided
and all that, Sometimes, even when
we are going for a survey, it is thou-
ghi that we are raiding. All types of
survéys are considered as raids. So,
letus not use this word “raid”, “raid”
“raid” all the time, Also I find. g new term|
being coined as “Raid Raj.” I think there
is no Question of any “Raid Raj.” But

sometimes even surveys are misunder~ .
%
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stood as raids, If there is 5 known
concealment,- what shall I do?. The
law has {o take ifs own course. There
can be no compromise with law, The
law should be implemented and I
think Mr, Morarka will agree with me
that there is no question of any com-
promise on this that if aunybody
comes within the ambit of Jaw, he
the process of
law. There cap be' no compromise on
that, :

. SHR1 KAMAL MORARKA: Madam,
] made two points boty of which have
not been answered,

SHRI A. G. KULKARNI: Has the

Minister finished his speech? s \

SHRI KAMAL MORARKA: Just 3
clarification which he hag not given.

SHRI A .G. KULKARNI. We also
want clarification,

THE DEPUTY . CHATRMAN: Mr.
Minister /I_‘;e;'cluest you not to give the
floor to the hon, Members, (Interrup-
tions)

SHR; NARAYAN DATT TIWARI:
I have also mentioned about his
point on direct tax jaws and legisla-
tion, A suggestion was made that sec-
tion 11% J is counter productive and
perniciods. Well a large number of
companies have arranged or manag-
ed their affairs in such a Wway that by

" taking advantage ‘of the exemptions
- and {eductions provided in the Income-

tax.Act they were not paying any tax.
The rationale for infrouction of sec-
tion 115F is that when a company is in
a position to pay . dividend, it should
also pay tax. That has been the ra-
fionaple, I hope, Mr. Morarka will
agree with this. .

Regarding liquor, the criticism that
Mr, Morarka made was regarding sec-
tion 44AC. Th, definite information
is that in many states those who are
engaged in the trade of liquor, either
pay no tax or pay much less tax than
they should, Many persons who bid in
auctipns for liquor, are benami. The-
reafter after the accounting year is
over, the persons engaged in the liquor’
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L
trade, disappear; many of them gis-
appear, It is mainly for the States.
As hassbeen pointed out in this House,
85 per cent of the income-tax income
goeg to the States, It is mdinly to
help the States that I have dong this
I hav, proposed this, I have made
its rigours rather lighter by proposing
only 40 per cent of the advance tax
in the case of liquor. 1 think this step
is going to help the Stafes, ang I am
sure that I will have the support of

_ the hon, Members in this regard,

Madam_ I have covered most of the
points, and then, if there are any
other points 1 can discuss-thosé points

" later on separately also. ‘

May 1 requef through you Madam,
the hon. House to bless us, to bless
this Budget, this Finance Bill because

it is only ong step forward, We nave ~

to take so many steps. I hope the
whole Housp, will agrep that it is a
progressive step, and we hay, taken
this step so that we can take further
steps forward In this respect I com-
mend this Bill for th, consideration
of the House,

Thank you,

THE DEPUTY CHAIRMAN: Mr.
Kulkarni,

SHRI RAJNT RANJAN SAHU. Madam,

1 was informed that immediately after
the Minister’s reply I would geek clari-
fications.

THE DEPUTY CHAIRMAN: Mr,
Kulkarni’s point was to be replied, But
it has mot been replied. I am giving him
chance now, After that T will give you.

SHRI RAINY RANTAN SAHU. if you
want to deprive me of my opportunity
to speak, then, I can’t belp it. You de-
prived me of my opportunity to speak,

" THE DEPUTY CHAIRMAN: [ am

'gfvmg you chance

SHRI RATIN} RANJAN SAHU You
have given 3 shp that T would be. given
chance tg sp"eak xﬂ'lmedlately after the

' ‘ [RA}YA SABHA]
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Minister replies. And now you are ask-
ing someone else to seek clarifications.

"You are depfiving me of my right to

speak,

THE DEPUTY CHAIRMAN: I
would like to clarify, Mr. A.G. Kulkar-
ni had given notice of 5 Calling-Atten-
tion. He wanted t, raise 1 point. I told
him that he could esk the Minister when
the Minister replied. That is why he did
not ask for the Calling-Attention, I have
alsg written a letter to the Minister that
during his speech he should reply to those
points, So, now I am giving im a chance,
Later 1 will give it to you.

SHRI A. G. KULKARNI, Madam
Deputy Chairman, I jusy wanted to draw
the attention of the Finance Minister to
some four or five points that I made while
making my speech.

THE DEPUTY CHAIRMAN: You
mention only the points you want to
make,

SHRI.'A. G. KULKARNI. ] am mak-
ing only the points. .

One was about regularisation of clari-
fication by the Central Board of Excise
to various suggestions Hk, the cast iron
foundry industry, T made the suggestion
yesterday also in my speech, I do not
want to elaborate that,

Then, Madam, about Jaldhara, diesel
engines are being sold. Spare parts of
diese]l engines do not attract duty. But
when the agriculturist has Teceiveq the
diese] engine, if it is under rep‘alr, the
spares attract duty, That is the second
anomaly,

Third, Madam, a$ the Fmance Ministér
stated, T have also written him a letter
with documentatlon on how the prices
have risen and how the symthetic manu-
facturers have raised the prices, Today I
received , research pape; from the Parlia
mentary Library, It says:

“Déspite the tax concessions ifi (hE °
Budget for drugs, medicme syhtHetic
fibre, leather goods, the pi-n:bs i drngs
have increased by 1@ per cent and 4
Synthetlcs and synthetic téxtiles, they
gavelﬁcréaséd By 12 Fér tent.”
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‘The hon. Minister is taking ‘a stanq that
the implemeatation, part is the responsi-
bility of the implementing Ministry, The
Finance Minister is giving concessions and
we are to follow the Ministry which is
going to implement that policy. A weaver
of synthetic yarp from Surat or from UP
would like to know who is responsible for
all this. When you said it will be with-
drawn, I thought you are going to make
some Agni Paretksha, but now you have
gone back apq stated that the Ministry
will monitor it. The two or three things
that I have spoken about, cap be dome
by your Officers, I don't say they can-
not be done. = But on the point about
Plics increase, Yoy have to warp the in-
dustrialists that your warning is not 4
supine warning, but  warning which if
oot heeded, wil] be followed by effec-
tive action. ' '

SHRI RAJNI RANJAN SAHU: I
wanted to congratulate the hon. Minis-
ter, but unfortunately, Y wag not given
an opportunity, Anyhow I want to seek
certain clarifications and suggest certain
things.

Concessions and tax reliefs have been
givey in the Budget and in the Finance
Bill, The idea behind thie is to lower
the prices and to give benefi; to the con~
sumers. T would like t, know from the
hon. Minister whether he is having a
monitoring celi under his Ministry it-
sclf, becanse the Finance Ministry has
got the propriety over the other Minis-
tries, )

Secondly, .he has given relief under

Section 115T to the exporters. Under

this relief the exporters will be benefited
by 100 per cent tax exemption under
the policy of export benefit. But noth-
ing has been said about the sick indus-
tries. T would like to know whether this
benefit is going to be given to the sick
industries also, Otherwise the sick in-
dustries will become, more sick.

I am obliged that the hon. Minister
has said that he will place a Direct Ta-
xes (Amendment) Bill some time later,
probably ip the Monsoon session, While
doine so at that time, he should conmsider

wt least two or three suggestions that I

355 RS—9
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am giving, if he cannot consider them
now, :

There are a few sections in the Income~
tax Act, For example there is Section 10—
“income not included in the total income.”
There are as many as 30 sub-sections of
Section 10 and each sub-section has got
minimum two and maximum 15 sub-clauses
with several provisions. Ag I said these
do not include in the total income.
There are certain sub-sections, such a8
sub-section 5 of Section 10 which have
out-lived their life and they are mnot
applicable now. There are several ano-
malies in this section. I don’t want to
Bo intp their details, There are 10 to 12
such sub-sections which have out lived
their life. May I know whether he would
like to abolish or delete them? Regard-
ing Section 80 C... '

THE DEPUTY CHAIRMAN: Are you
seeking clarifications? Don’t make a
speech.

SHRI RAINI RANJAN SAHU:. I am
seeking clarifications only.

THE DEPUTY CHAIRMAN: You jost
seek clarifications,

SHRI RAJNI RANJAN SAHU:. Yes,
Regarding section 80 C you are giving
benefit to the higher income group peo-
ple. May I know whether you are pro-
posing to amend section 80 C for the
purpose of giving benefit to the lower

income group people?

With regard to. direct taxes, I would
like to ask two or three clarifications.

THE DEPUTY CHAIRMAN: No, no.
I am not allowing that.

SHRI RAINI RANJAN SAHU:. He
hag said about ‘Jal Dhara’ scheme and

. he is going to spend more money op this

scheme. There are about 20 lakh ponds
in the whole of the country, May I know
from the Minister whether he is thinking
of renovating these ponds under this
scheme or not whether this schemg is
meant only for' wells and tubewells?

Madam, he has placeq before the House
a liberalised scheme for import of medical
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equipment and medicine. But what about
the money that runs into hondreds of
crores which is being usurped by the big
mulq-natlonals and big companies? They
are pof paying to-the Govetnment, May
I know from the Minister what proposal
he has got to realise that money which
is !ymg under the heag of ‘Drug Price
Equahsa’uon Fund’? Thank you.

st @igrr aqwi (ST WeW) ¢
nmﬁwr,mﬁwa{% FeTar & e
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“I would like to inform you that the
matter is under active consideration of
the Government.”

Sﬂlq NAMYAN PATT TIWARI:
Madam Deputy Chairman, I am very
thankful to pon Member, Mr Kulkarniji
for having again raised the important
mattey which he thought I should deal
with. Regarding excise duties in cast iron
ang forgings, 1 presyme fhat the reference
is to upgmachijned forgings and castings
which have been subjected t,, only surface

treatment pp to proof machmmg stage.

Is that “correct?

SHRI A. G. KULKARNI. Yes.

SHRI NARAYAN DATT TIWARI:
Well, whether such forgings and castings

.
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‘could be subjected to specific rateg of ex-
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cise duty ig presently under examination,
A final decision Wwil] be taken onm thig is-
sue ppon enactment of the Fimance Bill.
It is not mecessary to put it under the
Finance Bill itself.

Regarding extension of excise duty con-
cessions to the spart parts of oil engines
which he has mentioned, we will also con-
sider this question. It ig very diffcult be-
cause Spare partg are of universa] apph- .
cation for al} types of engines and how we
can restrict it only to the . agricujtural
sector? That is a moot question, There-
fore, I would Jike to have time for con-
sidering that,

’

Regarding the question of passing of
concessions ‘given to manufacturers to the
consumers, I am in agreement with what
the hon, Membe; has said. Now, ag T said,
the Textile Ministry being the concerned
Ministry they would look intp it. They
have already held two or three meetmgs
They have informed me that ip some
synthetic fabrics the prices have already

been reduced by Rs. 0.50 w
2.00 P.M. Rs, 2 per metre, But the Textile

Minister is having further meet-
ing-and then if necessary we shall have
a joint meeting in this regard, But let pa .
give them epough time,

* Shri sahnp raised certain points. T am
very thankfyl to him'. (Interruption).

SHRI A. G. KULKARNI; Mr. Minis-
ter, I just want to ask.. . (Interruptions).. .

. THE BEPUTY CHAIRMAN: Don't
interrupt, You cap see the Minister after-
wards. (Inferruption) ...

SHRI A. G. KULKARNI:; Out of Rs,
600 crores concessions, Rs, 300 crores...
(Interryption) ...

THE DEPUTY CHAIRMAN: Mr. Kul-
karni, Y have not allowed you,

SHRI NARAYAN DATT TIWARI:
Mr. Sahu askéd whether Section 1157
woulg be gpplicable to sick industries “or
not, ¥ am happy to inform him that those
sick industries which are -under approved - -
rehabilitation scheme wil| get the benefit
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-of Section 1157, They will bev exempt
under section 1153 from paying the re-
quired tax. -

SHRI RAJNI RANJAN SAHU: Who
will approve the sick industries?

SHRI NARAYAN DATT TIWARI:
The BIFRA the Bureau
Finance and Reconstruction, That is the
‘body which has beep approved by the
House. Now regarding JALDHARA AND
JEEWANDHARA, he has suggested that
‘we should have -these re-examined and he
mentioned about 20 lakh ponds in the
country, Well, as far as

. scheme is concerned, it is meant for pro~
viding mobile pumps. As far as JEEWAN-
‘DHARA scheme is concemed it is meant
for providing a million wells to the Sche-
duleq Castes, Now an amendment i$
under active consideration so that ip these
wells, they can alsd have pumpsets, they
cap have boring schemes and not just
wells, They could have bored wells with
pumpsets also installed. That iy unger
active consideration,

As far as suggestlons for the direct
Hf%es a(mendmen; Blll are concerned we
will certainly take all su ggestiong gwen
by Mr. Sahy into consideration, We wﬂl
certainly consider them. As far ag the
consignmen; tax proposals are concerneg,
‘they are under our conmsideration, We
have not taken a “fina} decision - (Inter-

ruption), . T

SHRI DIPEN GHOSH: How Jong it
will remain under active consideration?

SHR] LAL K. ADVANI (Madhya
Pradesk). Madam Depufy Chairman, there
thas ‘beep @ vety distirbing 'repor; ffom
outside. 'A short while " ago, there "Hhas
been 5 bomb explosion in Connaught
Ciréus in the American Cifi Bank' located

(Intermptzons)

THE DEPUTY CHAIRMAN: Please

excuse ‘me. T have to get the Finance Bill
passeq . first,

The question is:

“That the Bill to give eﬂ’ect to the
.ﬁnanclal proposals of the Central Gov-
ernment for” the’ ﬁnancial year 1988 89,

DR AT
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ag passed by the ‘Lok Sabha, be taken
into consideration,” .

‘The fnotion was adopted.

THE DEPUTY CHAIRMAN: We
whél] now take up clause-by-clause con-
sideration of the Bill.

Clauses 2 to 88,
the Second ‘Schedule, th, Third Sche-
dul, and the Fourth Schedule were ad-
ded to the Bill,

Clausg 1 the Enacting Formula
the Title were ddded to the Bill,

and

SHRI MARAYAN DATT TIWARE

Madam, 1 move:

“That the Bil] be returned”
The question was proposed,

SHRI DIPEN GHOSH, Madam
Deputy Chairman, ‘1 would like to diaw
the” attention of the Union Finance
Minister o a particolar -issue  which
is agitating the minds of as meny as 50
lakas® Centra] Government employees.
Mddam - you are aware that Rs; 800
crores were provided for the payment of
dearness allowance to the” Central Gov:
ernment employees according to  the
(}overnmernt of India’s decision on the re:
commendations of the Fourtp Pay Com-
mission, The D.A. has to be givep twice
in a Year on the basis of annual average
calculated once in December and - again
in July So from January 1st, anoth¢r 5
pér cent “of dearness - 'alloWance has” be-
come due to the Central Government
empjoyees and they are entitled to get it
It %as been announced by the Central
Gdvernment, Morey- * has already” been
there, It has beey provideq im the Budget
but stily up till now, i.e. May, that money
has not beepn released. So, will the Fin-
ance; Minister kindly state wheyp that order

is going to be issued s, that the Central |

Government employees may get the five
per cent extra dearness allowance which)
they are entitleg to? I would require a
re;il_y,

SHRI NARAYAN DATT "TTWARI:
I am fully aware of this matter, I have
already met two deputations i this re-
gard, Only yesterday, a deputation of Mr,
H'ansh RaWat and Mr. Kumaramangajam
and others met me Before that T 3 f a
depntatron “of Mr, Dhar and ot I,

el

1

the First Schedule, * :
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have also received 5 letter from Mr.
Madhusudan ang others, We will be tak-
ing a decision very shortly.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill be returned.”
The motion .was adopted.

RE. BOMB EXPLOSION IN CAPITAL

SHRI LAL K. ADVANI (Madnya
Pradesh). Madam, Y am grateful to you
for premitting me to raise this matter, I
am _bappy thay the Leader of the House

%nd the Minister of Parhamentary Affajrs
are also here. Ag I saiq earlier, there ’ had
been a bomb explosiop in the heart Of
New Delhi in Connaught Circus, The
newly constructeq LIC Building there
housed the Americzy Citi Bagk ang it
7Was there that this explosion took place,
There have beer & number of casualties.
Because I have varying figures about how
many died and how many have been in-
jured, T am not mentioning any figure.
But there have beep deaths and , number
of people have been injured. At thig point
of time, J am not in 3° position to say
that this is a continuation of what s
happening in Punjab or what happened
in Haryana the day before yesterday. But,
on the face of it, prima facie it would
seem. to be that, It ig 1mperat1Ve that the
Home Minister makes 5, immediate state-
ment in the afternoon before the House
rises today on what has happened and what
our appreliensiong are and what the Gov-
ernment proposes to do to see that this
definite and imminent threat to the wel-
fare ang the peace and tranquillity of the
capital als, is properly met. I request,
through -the Leader of the House, that
the Home Minister makes 4 statement in
the afternoon’ today.

THE DEPUTY CHAIRMAN: The
Minister of Parliamentary Affairs will get

in touch with the Minister of Home "Af-
falrs

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI.M. M. -JTACOB). Yes,

- Madam.

[RAJYA SABHA]
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THE- DEPUTY CHAIRMAN: Mr,
Virendra Verma. (Interruptions)

SHRI M, S. "GURUPADASWAMY:
(Karnataka): Are you not adjourmng the
House?

THE DEPUTY CHAIRMAN. What

. will happen to the Special Mentions?

(Interruptions) All right, 1In the after-

noon, we will take up all the Bills and

then the Special Mentions, Now the

House stands adjourned for lunch. We
will meet again at 3 P.M.

The House then adjourneq for
lunch at eight minuteg past two
_ of the clock.

iod PM. ' :

The house reassemi)‘ed after Junch at
three minute past three o1 ﬂl@ clock

[The Vice-Chairman (Shri Jagesh desal)
in the Chair], -

I THE CUSTOMS AND CENTRAL
EXCISES LAWS (AMENDMENT) BILL,
1988

I. THE CUSTOMS (AMENDMENT)
BILL, 1988
THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AJIT .
PANJA): Mr. Vice-Chairman, I beg to
move— ‘

“That the Bill further to amend _the
Customs ‘Act, 1962, the Centra] Excises
and Salt Act 1944 - and the Customs'
and Excise Revenues Appellate Tribu- -
nal Act, 1986, as passed by the Lok’
Sabha, be taken into consideration.”

Sir, T also beg to move—

“That the Bill further to amend the
Customs Act, 1962, as passed by the -
Lok Sabha, be taken into considera-

© tion”

It has always beep the endeavour of
the Government to simplify, rationalise
. and streamline -law and procedure relat-
Ing to Custonis and Central Excise duties.



